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ACT No. XI1 OF 18'75. 

(Received tke assent of tke Gove~nor Gene~al on tke 15th 
M a d  1875). 

An Act to  consolidate and amend the law relating 
to Ports and Port-dues. 

WHEREAS it is expedient to consolidate and Preamble. 
amend the Ism relating to Ports and Port-dues ; 

It is hereby enacted as follows :- 

CHAPTER I. 
PRELIMINARY. 

1. This Act may be called " The Indian Ports Short title. 
Act, 1875 :" 

2. It shall extend- 
(a) to the ports mentioned in the first schedule Present locall 

hereto annexed, and to such parts of the navigable extent. 
rivers and channels leading to such ports respectively, 
as have been declared to be subject to Act No. 
XXII of 1855 (for the regulatior, of  Por ts  m d  Port-  
daes) ; 

(6) to the other ports or parts of rivers or chan- Power to 
nels to which the Local Government, in exercise of rJpd 
the power hereinafter conferred, applies the provisions 
of this Act. 

But nothing herein contained shall- 
(c) apply to any vessel belonging to, or in the ser- 

vice of, Her Najesty or the Government of India, or 
to any vessel of war belonging to any Foreign Prince 
or State ; 
, ( d )  deprive any person of any right of property or 
other private right, except as hereinafter expressly 
provided ; or 

( e )  affect 
7 
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(e) affect any law or rule relating to the Customs, 
or any order or direction lawfully made or given pur- 
suant thereto. 

And nothing contained in any of the following 
sections (namely), thirty-eight, thirty-nine, forty and 
forty-one, ghzll apply to any port, river or ohaxme1 to 
which such section has not been specially extended 
by the Local Government. 

Repeal of 3. The Acts mentioned in the second schedule 
acts. hereto annexed shall be repealed to tlie extent speci- 

fied in the third column thereof. 
Every declamtion, appointment or rule made under 

any such Act and now in force shall be deemed tu  
have been m d e  under this Act. 

The references made to any Act or provision of 
an Act hereby repealed shall be read as if made to 
this Act or the corresponding provision of this Act, 
as the case may be. 

Interprets- 
tion-clause. 

4. In  this Act, unless there be something repug- 
nant in the subject or context-- 

‘' Vessel." " Vessel " includes anything made for the convey- 
ance by water of human beings or of property : 

Xaster." (' Master, " when used in relation to any vessel, 
means any person (except a Pilot or Harbour-Master) 
having for the time being the charge or control of 
such vessel : 

u Pilot." Pilot " mems a person far the time being author- 
ized by the Local Government to pilot vessels : 

Oher . "  " Owner " includes also any agent to whom a vessel 
is consigned : 

u G U U ~ O W .  " Gunpowder" includes also rockets and other 
der." combustible ammunition : 

Magistrate " means a person exercising powers 
ufidef. the Code of Criminal Procedure not l&s than 
those of a Mpgistratti of the Second Clhs and ih- 
~ h d e s ,  i71 the Towns of Calcutta, Madras and Born-, 
bay, a Magistrate of Police ; and 

u Port," 
' 

<' Port " includes also any part of a river or ohan- 
nel in which this Bet is for the Lime being in force. 
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CHAPTER 11. 

6. With the previous sanction of the Governor power to , 

General in Council, the Local G ~ v e ~ n m e n t  may from ~xtendtbi f l  I 

time to time, by notification in the official Gazette, Act. I 
(a) extend this Act to any port or to any part of 

any navigable river or channel leading thereto in 
which this Act is not in force, 

(b) extend specially the provisions of any of the Power to 
following sections (namely), thirty-eight, thirty-nine, $ $ ~ P ~ ~ ~  1 

, forty and forty-one, to any port or to any part of any 38, 39, 40 
such river or channel to which such provisions have and $1. 

I 
i 

not been so extended, 1 
(c) withdraw this Act from any port or any part Power to 

thereof in which it is for the time being in force : withdram' this A G ~ .  I 
Provided that every notification under clause (a) 

or clause (6) of this section may define the limits of 
the port, river or channel to which it refers, and that 
such limits may extend to high-water-mark. 

Such limits may include any piers, jetties, landing- 
places, wharfs, quays, docks, and other works made 
on behalf of the public for convenience of traffic, for 
safety of vessels, or for the improvement, mainten- 
ance and good government of such port, river or 
channel, whether within or without high-water-mark, 
and (subject to any rights of private property therein) 
any portion of the shore or bank within fifty yards 
of such line. 

I 
EXPLANATION :-In this section ' high-water-mark' 

means the highest point reached by ordinary spring- 
tides at any season of the year. 

6. The Local Governmbnt may from time to time, Limits how 
with the like sanction, and subject to the lights re- t" be 
ferred to in section five, alter the limits of any port 
in which this Act may be in force, and declare or 
describe, by notification in the official Gazette or by 
means of maps, posts or otheivise, the precise extent 
of such limits. 

7. The Local Government may, from time to time, Local GOV- 

niake such rules, consistent wit11 this Act, as i t  may ;;;:;:: ;:- 
think 

6 9 
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make Port- think necessary for any of the following purposes, 
rules as to- namely,- 

ente~ing or  (a) for regulating the time at which, and tho 
leaving por t :  manner in which, vessels shall enter into or go out of 

any port subject to this Act : 
berths of (b )  for regulating the berths, stations and anchor- 
vessels : ages to be occupied by vessels in any such port : 
striking (c) for striking the yards and top-masts, and for 
YB*L~S.  kc.:  rigging-in the booms and yards, of vessels in any such 

port; and for swinging or taking-in davits, boats and 
other things projecting from such vessels : 

removal OF (d)  for the removal or piloper hanging or placing 
anchors, &c. : of anchors, spars, and other things, in or attached to 

vessels in any such port : 
taking in  or (e) for regulating vessels whilst taking in or dis- 
dimbarging charging ballast or cargo, or any particular kind of ballast : cargo, in any such port, and the stations to be occu- 

pied by vessels whilst so engaged : 
~reeping free (f) for keeping free passages of such width as 
passage : may be deemed necessary within any such poyt, and 

along or near to the piers, jetties, landing-places, 
wharfs, quays, docks, moorings, and other works in or 
adjoining to the same ; and for marking out the spaces 
so to be kept free: 

regulating (9) for regulating the anchoring, fastening, 
the anchO" mooring, and unmooring of vessels in any such port : ing : 
moving aud (h)  for regulating the moving and warping of all 
wari)ing: vessels within any such port and the use of warps 

therein : 
USL of moor- (i) for regulating the use of the mooring buoys, 
'"g chain and other moorings, in any such port : 
rates for use ( j )  for fixing from time to time the rates to be 
of mooring paid for the use of such moorings when belonging to 
buoys : Government, or of any boat, hawser, or other thing 

belonging to Government : 
cargo-boats, (k) for licensing and regulating cargo and other 
&c. : boats, and catamarans plying for hire in any such 

port : 
fires and (2)  for regulating the use of fi~es and lights 
lights : within any such port : 

(112) for 
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(m) for enforcing and regulating the use of signal-lights: I 
signal-lights by vessels at night in any such port : 

(n) foi regulating the number of the crew which nunlber of 
i 

must be on bomd any vessel afloat within the limits l 
of any such port : i 

(0) for fixing the limits within which vessels possession of 

shall be prohibited from having on board in any such gUn~ow"er~ 
port any quantit.y of gunpowder in excess of such 
quantity as the Local Government prescribes in this 
behalf. 

bD__. 

CHAYTEK, 111. 

OF PORT OFFICERS, THEIR POWERS AND DUTIES. 
1 
! 8. The Local Government shall appoint some Appointment 

officer or body of persons to be Conservator of every ~ ~ . C O " s c r v a ~  
f 

port subject to this Act, and may suspend or remove 
such officer or body. 

i 
1 

Subject to any direction by the Local Govern- 
ment to the contrary- 

(a)  in po~ts  where there is a Master Attendant, 
such Master Attendant shall be the Conservator : 

( b )  in ports whcre there is no Master Attend- 
ant, but where there is a Harbour-Master, such 
Harbour-Mmter shall be the Conservator. 

Mrhere the Harbour-Master is not Conservator, 
the Harbour-Master and his Assistants shall bc subor- 
dinate to, and subject to the control of, the Conserva- 
tor. 

I The Consemator shall be subject to the control of 
i 

the Local Government, or of any intermediate author- 
4 

ity which that Government niay appoint. 
9. The Conservator of any port subject to this Conservator empowered 

Act may, in yespect of any vessel within such poi%, to give dhec. 
give directions for cai~ying into effect any port-rule tious for oer- 

i 
for the time being in force therein. tain specified t 

purposes. 
Whoever wilfully, and without l ~ ~ v f u l  excuse, Penalty for 

refuses or neglects to obey any lawful direction of disobeaicnce 
to  Couserrs. such Conservator, after notice thereof has been given orders, 

to him, slia1lll, for every such offence, be punished wit11 
finc 

11 1 
J 
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fine which may extend to one hundred rupees, and 
with a further fine which may extend to one hundred 
rupees for every day on which he wilfully continues 
to disobey such direotion; 

Expenses and, in case of such refusal or neglect, the said 
caused there- Conservator may do, or cause to be done, all acts 
by be paid necessary for the purpose of carlying such direction 
by offender. 

into execution, and may hire and employ p'roper per- 
sons for that purpose ; and all reasonable expenses 
incurred in doing such acts shall be paid by the per- 
son so offending. 

Service of Any written notice of a direction given under 
mi t t en  this Act, left for the Master of any vessel with any 
qolice. person employed on board thereof, or affixed on a 

conspicuous place on board of such vessel, shall, for 
the purposes of this Act, be deemed to have been 
given to the Master thereof. 

Power to cut 10 .  The Conservator of any such port may, in 
warps, ropes, case of urgent necessity, cut, or cause to be cut, any 
k c .  warp, rope, cable or hawser, endangering the safety 

of any vessel in such port or at or near to the en- 
trance thereof. 

Power to re- 11. The Conservator may remove, or cause to be 
movefloating removed, any timber, or obstruction, raft, or other 
timber, &c., 
or obstruc. thing floating or being in any part of any such port, 
tion on shore which obstructs or impedes the free navigation there- 
withinlimits of; or anything which obstructs or impedes the of port. 

lawful use of any pier, jetty, landing-place, wharf, 
quay, dock, mooring, or other woi;lr, on any part of 
the shore or bank which has been declared to be 
within the limits of such port, and is not private 
property ; 

Expenses of and the owner of any such timber or raft or other 
reuloval. thing shall be liable to pay the reasonable expenses 

of such removal ; 
Penalties for 
causing ob- 
struction or 
public nui- 
sance. 

and if such owner or any other person has with- 
out lawful excuse caused any such obstruction. or 
impediment, or causes any public nuisance affecting 
or likely to affect such navigation, he shall also be 
punished with fine which may extend to one liunclred 
rupees. 

And 
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And the Conservator or any Magistrate having 
jurisdiction over the offence may cause such nuisance 
to be abated. 

1.2. If the owner of any such timber or raft, or Recovery of 

the person who has caused any such obstructiou, ~~~$~~ Of 

impediment, or public nuisance as is mentioned in 
section eleven, neglects to pay the expense of the 
removal thereof, within one week after demand, or 
within fourteen days after such removal has been 
notified in the official Gazette or in such other man- 
ner as the Local Government by general or special 
order directs, such expenses may be recovcrcd in the 
same manner as any fine under this Act; 

and the Conservator may cause such timber, raft, power to sell 1 
or other thing, or the materials of any nuisance or f i ~ b e + 7  &os 

obstlwction so removed, or so much thereof as may 
i 

be necessary, to be sold by public auction ; 1 
and may retain all the expenses of such removal Proceeds how 1 

and sale out of the proceeds of such sale ; and shall "a't 1 
pay the surplus of such proceeds, or deliver so much 
of the said timber or other materials as may remain 
unsold, to the person entitled to receive the same ; 1 

and, if no such person appear, shall cause the 
same to be kept and deposited in such manner as the 
Local Government directs ; 

and may, if necessary, from time to time, realize 
the expenses of keeping the same, together ~ 4 t h  the 

I 
expenses of such sale, by a further sale of so much 
of theusaid timber or other materials as may remain i E 
unsold. I 

13. If any obstruction or impediment to the Removal of 1 
navigation of any part subject to this Act has been ~ ~ ' ~ ~ ~ ~ s  
lawfully made, or has become lawful by reason of made. 1 
the long covitinuance of such obstruction or impedi- 
ment, or otherwise, the Conservaitor shall report the 
same for the information of the Local Government, 

i 
and shall, with the sanction of such Government, 
cause the same to be removed or altered, making to 
the person suffering damage by such removal or 
alteration reasonable coi~ipensation for the same. ! 

Every 
1 3  



Com~ensa- Every. dispute arising concerning such compensa- 
tion how do- tion, shall be determined according to the law relat- 
termiued. ing to like disputes in the case of land required for 

public purposes. 
Notice to 14. I f  any vessel hook or get foul df any of the 
COuservatol'~ if vessel fouls buoys or moorings laid down by or by the authority 
Goveyurneut of the Local Government in any such port, the 
moorings+ Master of such vessel shall not, nor shall any other 

person, except in the case of emergency, lift such 
buoy or mooring for the purpose of unhooking or 
getting clear from the same without the assistance 
of the Conservator, 

and the Conservator, immediately on receiving 
notice of such accident, shall assist and superintend 
the clearing of such vessel ; 

Expense of and the Master of such vessel shall, upon demand, 
cleariug ms- pay such reasond~lc expense as may be incurred in 
sel. clearing the same. 

Penalty. Any Master offending against the provisions of 
this scction shall, for every such offence, be punished 
with fine which may extend to one hundred rupees. 

Power to 15. If any vessel be wrecked, stranded or sunk 
raise wreck, in any such port, so as to impede, or be likely to 
&c,, imped- 

l a v i a  impede, the navigation thereof, the Conservator may 
tiou e i th ln  cause the same to be raised, removed or destroved : " ,  
the port. 
Expense how and may recover the same on behalf of the Local 
reoovclsable. Government in the manner provided by section forty- 

four. 

Pomer to  16. The Conservator or any of his Assistants 
board vessels, may, whenever lie suspects that any offence has been, 

or is about to be, committed contrary to this Act, or 
whenever it is necessary for him so to do in the dis- 
charge of any duty hereby imposed upon hiin ; 

and the Collector of Customs, or other officer ap- 
pointed to collect any port-clues or other cliarges pay- 
able in respect of any vessel under this Act, may, 
whenever it is necessayy so to do, for the performance 
of any duty llcreby irnposed upon sucll Collector or 
other officer, 

either 
14  



eithor alone or with any othcr person, board any 
vessol, or enter any building or place, within the limits 
of any'port subject to this Act. 

I f  the Master of such vessel, or if any person in 
possession or occupation of any such building or 
place, without lawful excuse refuse to allow any offi- 
cer or other person to board or enter such vessel, 
building or place for the performance of any duty 
imposed upon him by this Act, he shall for every such 
offence be punished with fine which may extend to 
two hundred rupees. 

17. For the purpose of preventing or extinguish- Power to 
ing fire in any port subject to this Act, the Consema- ;~q;:;;z;;; 
tor may require the Master of any ship within the extinguish 
port to place at  his disposal such number as he re- fire. 
quires, not exceeding three-fourths, of the crew then 
under the orders of such Master. 

Any Master refusing or neglecting to comply with 
such requisition shall be punished with a fine which 
may extend to five hundred rupees, and any seaman 
then under his orders who, after being directed by 
the Master to obey the Conservator's orders for the 
purpose aforesaid, refuses to obey such orders shall be 
punished with fine which may extend to twenty-five 
rupees. 

18. All acts, orders or directions by this Act au- Powers of 
Conservator thorizod to be done or given by any Conservator may, ,,?, be exer- 

subject to his control, be done or given by any Har- cised b y ~ a r -  
bour-Master or any Assistant of such Conservator or bOur-Master. 
Harbour-Master, 

and any person hcreby authorized to do a,ny act 
may call to his aid such assistance as may be neces- 
sary. 
19. The Government shall hot bc answerable for Indenlllity to 

any act or default of any Master Attendant, Harbour- ~ ~ ~ ~ Y ' e n t  
Master, or other Conservator of any port subject to defmlt of 
this Act ; or of any Pilot; or of any Deputy or Assist- E;k;?ica 
ant of any of the officers above-mentioned ; or of any 
person acting under the authority or direction of any 
such officer or Assistant, done vithin the limits of 
such port ; 
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nor for any damage sustained by any vessel in 
consequence of any defect in any of the moorings, 
hawsers, or other things belonging to Government, 
within the said limits, which may be used by such 
vcssel : 

Proviso. Provided that nothing in this section shall protect 
the Secretary of State for Tndia in Council from a 
suit in respect of any act done by or under the ex- 
press order or sanction of Government. 

Injuring 
buoys, &c. 

Wilf~illy 
loosening 
vessel from 
moorings. 

Improperly 
discharging 
ballast. 

CHAPTER IV. 

20. No person shall, vithout lawful excuse, lift, 
injure, loosen, or set adrift any buoy, beacon, or 
mooring, fixed or laid down by, or by the authority of, 
the Local Government in any port subject to this 
Act. 

Whoever offends against the provisions of- this 
section shall, for cvery such offence, be liable, in 
addition to the payment of the amount of damage 
done, to fine which may extend to two thousand 
rupees, or to imprisonment for a term which may 
extend to two years. 

21. Whoever wilfully and without lawful excuse 
loosens OF removes from her moorings any vessel 
within any such port without leave or authority froin 
the owner or Master of such vessel, shall, for every 
such offence, be punished with fine which may extend 
to two hundred rupees, or with iniprisonn~ent for a 
term which mzy extend to six months. 

22. No ballast or rubbish, and no other thing 
likely to form a bank or shoal, or to be detrimental to 
navigation, shall, without lawful excuse, be cast or 
thrown into any such port, QF into or upon any place 
on shore, from which the same is liable to be. washed 
into any such port, either -by ordinary or high tides, 
or by storms or land-floods. 

TIThoever 
1 6  



Whoever by himself or another so casts or throws 
the same, and the Master of any vessel from which I 

the same is cast or thrown, shall be punished with, 
fine which may extend to fiye hundred rupees over 

1 
and above any expenses which may be incurred in 
removing the same. If after receiving notice from 
the Conservator of the port to desist casting or throw- 
ing any such ballast or other thing, any Master con- 
tinues so to cast or throw it, he shall also be liable to 
simple imprisonment for a term which may extend 

;I 
to two months. 

Nothing in this section applies to any case in 
which such ballast or other thing is cast or thrown 
into any such port with the consent in writing of the 
Conservator, or within any limits within which such 
act may be authorized by the Local Government. 

23. If any person grave, bream, or smoke any Graving, &c., 
vessel in any such port, contrary to the directions of ;:&cTn 
the Conservator, or at any time or within any limits limits. 
a t  or within which such act is prohibited by any order 
of the Local Government, such person, and also the 
Master of such vessel, shall for every such offence be 
punished with fine which may extend to five hundred 
rupees. 

24. If any person boil or heat any pitch, tar, Boiling pitch, 
resin, dammer, turpentine, oil, or other such com- kc.9 On board 

vessel within bustible matter on board any vessel within any such prohibited 

port, or a t  any place within its limits where such act limits. 
is prohibited by the Local Government, or contrary 
to the order or directions of the Conservator, such 
person, and also the Master of any vessel on board 
which such offence is committed, shall for every such 
offence be punished with fine which may extend to 
two hundred rupees. 

25. I f  any person, by an unprotected artificial Drawing 
light, draws off spirits on board any vessel within any ::,y::L:ied 
port subject to this Act, sue11 person, and also. the artificial 
Ma>ster of every such vessel, sha1.1 for every such of- light. 
fence be punished with fine which may extend tr, 
two hundred rupees. 

26. Every Master of a vessel in any port subject ~ ~ a r p i n g .  

t o  this Act shall, when required so to do by the 1 i 



Indim Ports. [ACT XIH 

Oonservator, permit warps to be made fast to such 
vessel for the purpose of warping any other vessel in 
the port, and shall not allow any such warp to be let 
go until required so to do. 

Any Master offending against the provisions of 
this section shall be punished for every such offence 
with a fine which may extend to two hundred rupees. 

Leaving out 27. NO Mit~ter of any vessel shall cause or suffer 
kc.# any warp or hawser attached to his vessel to be left 

after sun-set. out in any port subject to this Act, after sun-set, in 
such a manner as to endanger the safety of any 
boat or other vessel navigating in such port. 

Any Master offending against the provisions of 
this section shall be punished for every such offence 
with fine which may extend to two hundred rupees. 

Gmpowder. 
Place of 28. The Local Government shall appoint a proper 
deposit for 
gunpowder. place in which gunpowder in excess of the quan- 

tity allowed by rule under section seven, clause 
( o ) ,  for any ship in any port subject to this Act, shall 
be deposited; and shall also appoint an officer to 
receive the same. 

Government 29. The Local Government may in such case by 
to fix time 
and manner order fix the times a t  or within which, and the man- 
of landing ner in which, such gunpowder, shall be landed and 
and shipping deposited by any vessel inward-bound, and also the powder, &c. 

times a t  or within which, and the manner in which, 
the same shall be taken on board any vessel from 
such place of deposit. 

Master to 
make 
declaration. 

OEcer to 
give receipt 
and to  
account for 
powder 
deposited. 

30. The Master of such vessel shall, upon such 
gunpowder being deposited, make and sign a declara- 
tion in writing that there is not then, to his know- 
ledge or belief, on board such vessel any gunpowder 
exceeding the quantity allowed by the rule last afore- 
said. 

31. The officer with whom such gunpowder is 
deposited shall give a receipt for the same to the 
Master or other person making the deposit, and he 
shall be accoulltable to such Master or other person 
for the re-delivery of the same. 

32. If 
18 
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32. If any vessel be prevented by stress of wea- IP by stress 
ther from landing. or depositing such gunpowder, in g;;+t!; 
excess (of the quantity allowed as aforesaid, the not landed, 
Master or owner of such vessel shall, so soon as the nptioe to-be 
weather permits, land and deposif; the same at the glven. 

place so appointed as aforesaid, or shall forthwith 
give notice to the Conservator, or other officer named 
for that purpose by any order of the Local Govern- 
ment, of his having such gunpowder on board, and 
shall obey his directions relating to the same. 

33. The Local Government may also, in respect Time, &o., 

to such port, by order, fix the times and places at ~ t ; ~ ~ ~ ~ '  
which, and the manner in which, vessels outward- bound to 
bound, requiring to take in any gunpowder, exceed- take in 
ing the quantity above-mentioned, shall take in the powder. 

same, whether such gunpowder has been previously 
landed from such vessel or not. 

34. The Master of any vessel having on board Penalties for 
any gunpowder contrary to the provisions of this :t:,;fited 
Act, shall for every such offence be punished with fine omder on 
which may extend to two hundred rupees ; goard. 

and all gunpowder on board any vessel contrary 
to the provisions of this Act, shall be forfeited to 
Government, and may be seized by the Conservator, 
or by any Collector of Customs, or by any Custom- 
house officer, or other officer authorized in that 
behalf by the Local Government, within the limits of 
their respective jurisdictions. 

35. Whoever, without lawful excuse, discharges Guns not t o  

any gun, musket, or other firearm in any port sub. !edi"h"rged 
in port. ject to this Act, or on or from the landing-places, 

piers, wharfs, or quays thereof, except a gun loaded Exception. 
only with gunpowder for the purpose of making a 
signal of distress, or for such other purpose as may 
be allowed by the Local Government, shall, for every Penalty. 
such offence, be punished with fine which may ex- 
tend to fifty rupees. 

Exthgzcishmeat of Pij4es. 
36. The Master of any vessel in which fire takes Penalty oh 

place while lying in any port, who wilfully omits to :!$&, t, 
take order to extinguish such fire, shall be punished take order to 

extinguish wit11 fire, 



Iidiam Ports. [ ACT XI1 

-with imprisonment which may extend to six months, 
<or with fine which may exterld to one thousand 
rupees, or with both. . , 

Im$mmable Oil. 
Power to 
make rules 37. The Local Government may from time to 
for preven- -time make rules for regulating- 
tion of fire 
f1som inflam. (a) the prevention of injury from fire in ports 
mable oil. and places at which vessels entering port with in- 

flammable oil on board are to be moored ; 
( b )  the mode in which such oil shall be landed 

from or shipped on board of such vessels. 
Explmatwlz.-" Inflammable oil" includes petro- 

- leum, benzole, kerosine and any oil or product of oil 
that gives off an inflammable vapour at a temper- 
ature of less than one hundred degrees of Fahren- 
heit's thermometer. 

Special Rules. 
Vessels in 38. No vessel of the burden of two hundred tons 
certain cases or upwards, shall be moved in any port to which 
moved this section has been specially extended without 
without having a Pilot, Harbour-Master, or Assistant of the 
having a 
pilot,.&p., Master Attendant or Harbour-Maste~ on board ; and 
permlsslon no vessel of any burden less than two hundred tons 
of Harbonr- 
Master. and exceeding one hundred tons shall be moved in 

any such port without having on board a Pilot, 
Harbour-Master, or Assistant of the aaster  Attend- 
ant or Harbour-Master, unless authority in writing 
so to do has been obtained from the Conservator or 
some officer empoweyed by him to give s u ~ h  authoiity. 

If any vessel, except in case of urgent necessity, 
be moved contrary to the provisions of this section, 
the Master of such vessel shall for every such offence 
be punished with fine which may extend to two hun- 
dred rupees, unless upon- application to the proper 
officer the Master be unable to procure a Pilot, 
Harbour-Master, or Assistant of the Master Attendant 
or Harbour-Ma~ter~to go on board the said vessel. 

TTessels above 39. Every vessel exceeding the burden of two hun- 
200 tons to 
be povided dred tons and lying in any such port shall he provided 
with force- with 
pump, &c. 

2 0 



with a proper force-pump, hose and appurtenances, 
for the, purpose of extinguishing any fire that may 
occur on board. 

The Master of every such vessel who, having 
been rey uired by lhe Comer valor to comply with lht: 
provisions of this section, without lawful excuse 
peglects or refuses so to do for the space of seven 
days after such requisition, shall be punished with 
fine which may extend to five hundred rupees. 

40. No person, unless duly authorized by the Unauthorized person not t o  Conservator, shall creep or sweep in any such port for search for 

anchors, cables or other stores lost Qr supposed to be lost stores. 
lost therein. 

Whoever offends against the provisions of this 
section shall be punished with fine which may extend 
to 6n.e hundred rupees, 

41. No person shall, without the permission of Removing stones, p., 
theConservator, remove or carry away any rock, stones, ,, ;,jUrlng 
shingle, gravel, or soil, or any artificial protection shores of 
from any part of the hank or slrore of any such porL ; g:ikibitea, 

and no person shall sink or bury in any part of 
suoh bank or shore, whether the same be public or 
private property, any mooring-post, anchor or any 
other thing, or do any other thmg which is likely to 
injure or to be used so as to injure such bank or 
shore, except with the permission of the said Conser- 
vatar, and with the aid or under the inspection of 
such person (if any) as he may appoint to take part 
in, ar overlook the performance of, such work. 

Whoever offends against the provisions of this 
section shall for every suoh offence be punished with 
fine which may extend to one hundred rupees, and 
shall pay the expenses of repairing the injury (if any) 
done by hini to such bank or shore. 

42. Every dcclaration, order and rule of a Local Publication 
Government, made in pursuance of this Act, shall be :-' 
published in the official Gazette ; and a copy thereof  GO,^^,,,^,,^, 

shall be fixed ~113 in some conspicuous place in the 
office of thc Conservator of evcry, port to which such 

order 
21 
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order ,relates, and in the Custom-house, if any, of 
every port subject to this Act. 

Penalty 
for 

Whoever disobeys arly such order or rule shall be 
disobedience liable to a fine not exceeding one hundred rupees 
to rules. for every such offence. 

And in the case of disobedience to any rule made 
under section thirty-seven, the owner or Master of the 
vessel concerned shall also be punished with a fine 
not exceeding two hundred rupees for each day dur- 
ing which such rule is disobeyed. 

CHAPTER V. 

Salvage 43. I f  anv anchors, wreck. stores, or other pro- 
payable. 
for mreck,&c. p erty be rec6vered by any officer e&ploYed by\he 

Local Government for that DurDose. from the surface. 
bed or shore of any port subject' to this Act, the L O C ~ ~  

Gove~nment shall be entitled to receive a reasonable 
sum for salvage, having regard to the place of re- 
covery. 

Register to A register shall be kept of all property so recov- 
be kept. ered, in such manner and at such place as the Local 

Government may direct. 
It shall contain a description of such property, and 

.of the times and places where the same has been re- 

.covered ; 

and i t  shall be open to public inspection at reason- 
able office-houss, except on Sundays and such holidays 
as the Local Government may direct. 

Property 44. If the property recovered under the last 
"ecOv?"'d preceding section, or by a Conservator acting under 
may, in 
certain cases, section fifteen, is unclaimed, 
be sold. or if the person claiming the same fails to pay the 

amount due t o  theLocalGovernment in respect thereof, 
such property may be sold by public auction, if of 

a perishable nature, forthwith; and if not of a 
perishable nature, at any period not less than six 
months after the recovery thereof; 

and 
2% 
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and on the realization of the proceeds, the amount Proceeds IIOW 

due to the Local Government for salvage, or for the &ppfied. 
expenses incurred under section fifteen, shall be de- 
ducted therefrom, and credited to the Local Govern- 
ment, and the balance shall be paid to the person 

, 

entitled to the property recovered, or, if no auoh I 

person, appear and claim the same, shall be held in i 
deposit for payment, without interest, to  any person 
thereafter establishing his right to the same : 

Provided that he makes his claim within one year 
I 

from the date of the sale. j 
i 

OHAFTER VI. 
OF PORT-DUES AND CHARGES. 

45. I n  each of the ports mentioned in the first Levy of 
schedule hereto annexed, such port-due not exceed- 
ing the amount specified for such port in the third 
column of the same schedule as the Local Govern- 
ment from time to time directs shall be levied on 
vessels entering the same port and described in the 
second column of the same schedule, but not oftener 
than the time fixed for such port in the fourth column 
of the same schedule. 

Whenever the Local Government, with the pre- 
vious sanction of the Governor-General in Council, 
has declared or hereafter declares any port to be 
subject to this Act, it may, with the like sanction, 
by the same or any subsequent declaration, further 
declare- 

(a)  the maximum amount of dues to  be levied 
on vessels entering such port ; 

(6) the conditions and modifications under which 
such dues shall be levied; 

and may also, from time to time, with the like 
sanction, vary such conditions and modifications; 
and such dues shall be levied accordingly. 

All port-dues now leviable in any of the said ports 
shall continue to be so leviable until it is otherwise 
declared in exercise of the powers conferred by this 
section. 

No 
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Local 
Government 
may vary 

, port-dues. 

j Proviso. 

No port-dues or fees shall hereafter be levied in 
any port except under the authority of this Act. 

No order increasing or imposing port-dues under 
.this section shall take effect until the expiration of 
sixty days from the day on which such order has 
been published in the looa,l official Gazette. 

46. The Local Government may, from time to 
time, exempt the vessels entering any port subject to 
this Act from the levy of port-dues and cancel such 
exemption, or i t  may from time to time vaiy the rate 
a t  which port-dues shall be levied in any such port, 
in such manner as, having regard to the receipts and 
charges on account of that port, it thinks expedient, 
by reducing or raising the dues, or any of them : 

Provided that the rates shall not in any case 
exceed the amount authorized to be taken by this 
Act. 

47. For every port at which port-dues are levied 
under this Act, a distinct account, to be called the 
Account of the Port Fund of the port to which it  
relates, shall be kept by such officer as the Local 
Government may appoint for that purpose. 

This account shall show in complete detail the 
receipts and charges of the port; and an abstract 
statement of every such account shall be published 
annually, as soon after the first of May of each year 
as may be practicable, in which statenlent the balance 
at  the close of the year at thc credit or debit of the 
port shall be shown. 

If, for any of the purposes of this Act, an advance 
of money has been or shall be made by Government on 
account of ally port subject to this Act, simple interest 
upon that advance, or upon so much of i t  as remains 
or shall reniain unrepaid, at  such rate as the Governor 
General in Council may determine, shall be charged 
in the Port Pund Account thereof. 

All expenses, including the pay and allowances 
of all persons upon the establishiiient of the port, 
t h e  cost of 'buoys, beacons, lights and all other morlis 
maintained chiefly for the benefit of vessels being in, 
or entering, or leaving the port, or passing through 

the 
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.tl-~c rivers or channels leading thereto, but excluding 
receipts and expenses on account of pilotage, incurred 
for thecsake of every such port, shall be charged in 
the Port Fund Account of that port. 

And all money, including salvage-money, pro- 
ceeds of waifs, and fines, received under this Act, a t  
or on account of every such port, shall be credited in 
the Port Fund Account of that port. 

The Local Government may dkrect that for the 
purposes of this section any number of ports shall be 
regarded as constituting a single port; and thereupon 
all sulns received on account of port-dues a t  any of 
the same ports shall form a common fund which shall 
be available for the payment of all charges incurred 
on account of any of the same ports, and such balaace 
as may remain after payment of such expenses may 
be temporarily invested in such manner as the Local 
Government may from time to time direct. 

48. The Collector of Customs a t  every such ~ollection OF 

port, or such other officer ag the Local Government ap- post-dues. 
points in this behalf, shall collect the port-dues above- 
mentioned. 

The officer to whom any such port-dues are paid Voucher to 
shall grant to the person paying the same a proper be given. 
voucher in writing under his hand, describing the 
name of his office, the port or place at  which the port- 
dues are paid, and the name, tonnage and other 
proper description of the vessel in respect of which 
such payment is made. 

49. Within twenty-four hours after the arrival Master to  
within the limits of any port subject to this Act of ~ ~ ~ L ~ ~ , ,  

any vessel liable to the payment of port-dues under 
this or any subsequent Act, the Master of such vessel 
shall report such arrival to the Conservator of such port, 

Any Master without lawful excuse failing to make 
such report within the time aforesaid shall for every 
such offence be p~~nislied with fine which may extcud 
to one hundrcd rupees. 

- 

Nothing in this section applies to tug->teail?ers, 
ferrylsteamers or river-steamers plying in any of 
the ports subject to this Act. 

50 .  Ir 
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C o n s e r ~ a t o ~  
may In 
certain cases 
ascertain 
draught, 
and charge 
expHme Lu 
Master. 

Tonnage of 
vessel liable 
to  port-dues 
how ascer- 
tained 

if registered ; 

if not rcgis. 
tered. 

50. If any vcssel liable to the payment of port- 
dues is in any such port without proper marks on the 
stem and stern-posts thereof for denoting her draught, 
the Conservator may cause the same to be ascertained 
hy I I ~ P ~ R J I S  of tlie 01,e~a,t,ioii of liooki~~g, and thc >!as- 
ter of such vessel shall be liable to pay the expenses 
of such operation. 

51. I n  order to ascertain the tonnage of any 
vessel liable to pay port-dues, the follotving rules shall 
be observed :- 

(a).-If such vessel be a British registered vessel, 
or a vessel registered under Act No. X of 1841 or 
Act No. X I  of 1850, or under the laws for the time 
being in force for the registration of vessels in India, 
the Conservator may require the owner or Master of 
such vessel, or any person having possession of her 
register, to produce such register for inspection. If 
any such owner, Master, or other person neglect or 
refuse to produce such register, or otherwise to satisfy 
the Conservator as to what is the true tonnage of 
the vessel in respect of which such port-dues are pay- 
able, he shall be punished with fine which may extend 
to one hundred rupees, and the Conservator may 
cause such vessel to be measured, and the tonnage 
thereof to be ascertained ; and in such case the owner 
or Master of such vessel shall also be liable to pay the 
expenses of such measurement. 

@).-If such vessel be not a British regis- 
terecl vessel, or a vessel registered under Act No. X 
of 1841 or Act No. X I  of 1850, or under the laws 
for the time being in force for the registration of 
vessels in India, and the omTner or Master thereof 
fail to satisfy the Conservator as to what is her 
true tonnage according to the mode of mcasure- 
rnent prescribed by the law in force for the time 
being for reg~~lating the measurenient of British 
registered vessels, the Conservator shall cause such 
vessel to he, measured and the tolinage thereof, accord- 
ing to the mode aforesaid, to be ascertained; and in 
such case, tlie owner or Master of such vessel shall 
be liable to 1na37 the expenses of such ~iieasurement. 

62. If 
2G 
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52. If the Master of any vcssel, in respect of 011 
to pay port- which m y  port-dues or charges are payable under dues, 

this Act refuses or neglects to pay the same on the Collector 

demand, the Collector of Custonis, or other person TJ$" '~~~ 
a~ut~ho~ixerl to collect such port-dues, fces or c,haa.ges, 
may distrain or arrest such vessel, and the tackle, 
apparel and furniture belonging thereto, or any part 
thereof, and detain the same until the amount due 
is paid ; 

and in case any part of the said port-dues or 
charges, or of the costs of the distress or arrest, 
or of the keeping of the same, remains unpaid for 
the space of five days next after any s~uch distress 
or arrest so made, the Collector of Customs, or 
other such person as aforesaid, may cause the vessel 
or other thing so distrained or arrested to be sold, 
and with the proceeds of such sale may satisfy the 
port-dues, charges and costs, including the costs 
of sale remaining unpaid, and shall render the sur- 
plus ( if any ) to the Master of such vessel upon 
demand. 

53. The oBcer of Government, wllose duty it is NO port- 
to grant a port-clearance for any vessel, shall not t;;;;;;eF 
grant such clearance- mltil does, 

(a) until hep owner or Master, or some other kcel "' paid- 
person, has paid or secured to the satisfaction of such 
officer the amount of all port-dues, fees and charges, 
and of all f i~es ,  penalties and expenses to which such 
vessel or her owner or Master is liable under this 
Act ; 

I ( b )  until all expenses, which by the Merchant 
Shipplng Act, 1854, section 228, are to be borne by 
her onlner, incurred since her arrival in the port from 
which she seeks clearance, have been duly paid, 

54. If the Master of any vessel in respect of Port-dnen, 
kc., pay'dble which any port-dues or charges are payallsle causes ill 

her to leave any port without having discharged such letoverable 

dues, fees, or charges, the Collector of Customs or 
other oiEcer authorized to collect the same may re- port. 
quire in writing the Collector of C~ustoms or other 
officer as aforesaid, in a'ny oiher porb in British India 



Peualty for 
evading 
yaynlent of 
port-dues, 
Sic. 

I 
I Port-due on I vessels in 
I ballast. 

I Port-due on 

I vessels ilot 
discharging 
or talciug i n  i cargo. 

to which she may proceed or in which she may be, to 
levy such dues or charges. 

Every Collector or other officer to whom such 
requisition shall be directed shall proceed to levy such 
dues or charges in the manner prescribed in section 
fifty-two; and a certificate purporting to be made 
and signed by the Collector of Customs or other 
officer as aforesaid of the port where the port-dues 
or cllarges became payable, stating the amount so 
payable, shall be suEcient prhzd facie pyoof of such 
amount in any proceeding under the said section, and 
also (in case the amount payable is disputed) in any 
subsequent proceeding under section seventy. 

65. If the Master of any such vessel evades the 
payment of any port-dues or charges payable under 
this Act, he shall be liable on conviction to a penalty 
not exceeding five times the amount so payable. 

I n  any proceeding before a Magistrate for the ad- 
judication of such penalty, any such certificate as is 
mentioned in section fifty-four stating that the Master 
has evaded such payment, shall be suEcient prima" 
facie proof of the evasion, unless the Master shows 
to the satisfaction of the Magistrate that the depar- 
ture of the vessel without having discharged the dues 
or charges payable was caused by stress of weather or 
that there was lawful or reasonable ground for such 
departure. 

Any Magistrate having jui<sdiction under this Act 
in any port to which the vessel may proceed or in 
~v l~ ich  she niay be found, shall be deemed to have 
j~zisdiction in any proceeding under this section. 

56. Vessels entering any port subject to this Act 
(other than the ports in British Burma) in ballast 
and not ca~rying passengers, shall be charged with 
a port-due not exceeding three-fourths of the port- 
due vith which they would otherwise be chargeable. 

57. When any vessel enters ally port subject to 
this Act, but does not discharge or take in any cargo 
or passenger therein (with the exception of such un- 
shipment and reshipment as may be necessa.ry for 

e 

pur1'0ses of repair), the port-clue chargeable in respect 
of 
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of such vessel shall be a t  a rate equal to one-half the 
rate chargeable in respect of other vessels : 

Provided that no vessel entering any of the ports 
subject to the Governor of Fort St. George in Council 
and leaving the same within forty-eight hours without 
discharging or taking in any passengers or cargo, 
shall be charged with any port-dues. 

58. No port-due shall be chargeable in respect of Port-duesnot 
any vessel which, having left any port, is compelled $ ~ ~ ~ ~ a ~ ~ ~  On 

to re-enter it by stress of weather or in consequence entering 
of having sustained any damage. from stress of 

weather. 

Hospital Port-Dues. 

59. The Local Government may, from time to time, Power to 
by notification in the official Gazette, order that there p'rtpayp"$:. 
shall be paid in respect of every ship entering any dues. 
port subject to this Act, within a reasonable distance 
of which there may be a public hospital or dispensary 
suitable for the reception or relief of seamen requir- 
ing medical aid, such further port-dues not exceeding 
'one anna per ton as the Local Government thinks fit. 
' Such port-dues shall be called Hospital Port-dues. 

No order imposing or increasing hospital port- 
'dues shall take effect until the expiration of sixty 
days from the day on which such order has been 
published in the official Gazette. 

Whenever the Local Government is satisfied that 
proper provision has been made by the owners or 
agents of any ship or class of ships for giving nicdical 

i aid to the seamen employed on board such ship or 
class of ships, it may, by notification in the official 
Gazette, exempt such ship or class of ships from any 
payment under this section. The Local Gove~nmelzt 
may, by like notification, ~ i t h d ~ a w a n y  such exemption. 

60. Buch hospital port-dues shall be applied, as Applicrrtim 
the Local GoveTnineht may direct, to the support of of' l l o s ~ i ~ a l  

port-clues. any such hospital or dispensary as aforesaid, or other- 
wise for providing sanitary superintendence and 
niedical aid foll the shipping in such port and for the 
seamen belonging to such ships, whether such seamcn 
are ashore or afloat, 

Pees 
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Pees for certuin Services. 
Fees for 61. Within any port subject to this Act, fees may 
pi'Ot"ct hauling,, bc charged for pilotage, hauling, mooring, re-mooring, 
re.e-mooring, hookiiig, inea~u~ing ,  and other services ren ii e..recl to 
&c. vessels, at such rates as the Local Government may, 

from time to time, direct : 
Provided that, in the case of fees for pilotage, the 

previous sanction of the Governor-General in Council 
has been obtained. 

The fees now chaygeable for such services shall 
continue to be chargeable unless and until they are 
altered in exercise of the power conferred by the 
former part of this section. 

CHAPTER VII. 
OP HOISTING SIGNALS. 

Master to 62. The Master of every inward oy outward-bound% 
hoist nwnber vessel, on arriving within signal-distance of any 
of vcss~l* signal-station established within the limits of the river 

Hugli, or within the limits of any part of a river or 
channel subject to this Act shall, on the requisition 
of the pilot in charge of the vessel, signify the name 
of the vessel by hoisting the number by which she is 
lcnomn, or by adopting such other means to this end 
as may be practicable and usual, and shall keep the 
signal flying until it is answered from the signal- 
station. 

pellaltr for 63. Any Master of a vessel arriving as aforesaid, 
qot hoisting. who refuses or neglects to conform to the above rule, 
slgnal. shall be liable on conviction, for each instance of 

such refusal or neglect, 130 a fine not exceeding one 
thousand rupees. 

Pilot to 64. Every pilot in charge of a vessel shall re- 
~equirc quire the n u m b e ~  of the vessel 01 wliicli he is in 
Nmterto cliarge to be duly signalled as providccl undcr section hoist sigual. 

sixty-t~vo. 

And if ITThan, on a requisition from the pilot to that 
Master effect, the 'Ma>stcr of a x~essel refuses to hoist the 
refuses to do 
so, pilot may n~xmber of a vcssel, or to adopt sucb other iiieans of 
anchor. lllaliing 

3 0 



making her name known as may be practicable and 
usual, the pilot in charge of such vessel may, on 
arrival' at the first place of safe anchorage, anchor 
the vessel and refuse to proceed on his course until 
the requisition has bcen complied with. 

65. Any pilot in charge of a vessel who disobeys, Panishmeut 
or abets within the meaning of the Indian Penal Code zfb$k",:i- 
disobedience to, any of the provisions of this chapter, visions of 
shall be liable to a penalty not exceeding five hundred this chapter. 
rupees for each instance of such disobedience or 
abetment, and in addition shall be liable to dismissal 
from his appointment. 

CHAPTER VIII .  

66. All offences against this Act shall be triable offetlccs LOW 

by a Magistrate. And any Magistrate may, by f $ + ~ ~ ; i ~ ~ o w  
w a i ~ a n t  under his hand, cause the amount of any re cove re^. 
such penalty imposed upon the owner or >Taster of 
any vessel, for any offence committed on board of 
such vessel, or in the management thereof, or other- 
wise in relation thereto, whereof such owner or Mastey 
is convicted, to be levied by distress and sale of such 
vessel, and the tackle, apparel and furniture thereof, 
or so much thereof as is necessary. 

69. In  case of m y  conviction under this Act, the costs of 

convicting Magistrate may order the offender to pay conriction- 
the costs of such convietion, in addition to any fine 
or expenses to which lie may be liable. 

Such costs may be assessed by the Magistrate, and 
may be levied and recovered in the same manner as 
any fine under this Act. 

68. Jq7henever any person is liable, uncler the D;~maqes,kc., 

provisions of this Act, to pay any sum of money, t'g:L;his 
dai~a~ges, or expenses not exceeding one thousand ACL, lloxv 
rupees, the same may be recovered and levied in the ascertaiuecl 

2nd recover- , same manner as any fine under this Act, and, if 
necessayy, the amount theye01 niay be fixed anc7 as- 
sessed by the &fatgistrate before 117horn the case is 
tried. 

6 9. Whenever 
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costs of 
distress. 

N a ~ i s t r a t e  
to deter~riine 
the amoul~t 
to be levied 
in case of 
dispute. 

Iq~ildiccn Ports. [ ACT xrf 

69. Whenever any fine, damages or expenses is 
or are levied under this Act, by distress and sale, the 
costs of such distress and sale may be levied in addi- 
tion to such fine, damages or expenses, and in the 
same manner . 

70. If any dispute arise concerning the amollnt 
leviable by any distress or arrest under this Act, or 
the charges or costs payable under the last prcced- 
ing section, the person making such distress or using 
such arrest may detain the goods distrained or 
arrested, or the proceeds of the sale thereof, until the 
amount to be levied has been determined by a Magis- 
trate, who, upon application made to him for that 
purpose, may detcimine such amount, and award such 
costs to be paid by either of the parties to the other 
of them as he thinks reasonable; and payment of 
such costs, if not paid on demand, sllall be enforced 
in the same manner as any penaliy under this Act. 

Jurisdictioll 71. Any person off ending a.gainst the provisions 
over offences of this Act, in any port, river or channel subject to 
beyond local 
lilnits this Act, shall be punishable by any Magistrate l ~ a v -  
t .  ing jurisdiction over any district or place adj oining 

such port, river or channel, or adjoining either side 
of that part of the river or channel ill which such 
offence is committed. 

Such Magistrate may exercise all the powers of a 
Magistrate under this Act, in the same manner and 
to the same extent as if the offence had been com- 
mitted locally within the limits of his jurisdiction, 
notwitllstanding the offence may not have been coin- 
mitted locally within such limits ; and in case any 
such Magistrate exercise the jurisdiction hereby 
vested in him, the offence shall be deemed, for all 
purposes, to have been committed locally within ",he 
limits of his jurisdiction. 

Conviction to  72. No conviction, order or judgmeiit of any 
be clna~hed 
on  luerits Magistyate uiidcr this Act shall bc quashed for error 
O I ~ Y .  of form or procedure, but only on the merits ; 

Form of 
and it shall not be necessary to state, on the face of 

conviction. the conviction, order or judgment, tllc evidence on 
wllicli it proceeds. 

I f  
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I f  no juris'diction appeays on the face of tlie con- 
viction, order or judgment, but the depositions taken 
supply that defect, the conviction, order or judgment 
shall'bc aided by what so appears in such depositions. 

CHAPTER IX. 

'73. I f  any vessel belonging to any of Her Ma- Hoisting 
jesty's subjects, or sailing under British colours, hoist, ::z:!, 
carry, or wear, within the limits of any port subject port,. 
to this Act, any flag, jack, pendant or colours, the use 
whereof 'on board such vessel has been prohibited by 
the Statute 17th & 18th of Victoria, chapter 104, or 
any other Statute now or hereafter to be in force, or 
by any proclamation made or to be made in pursuance 
of any such Statute, or by any of Her Majesty's 
Regulations in force for the time being, the Master of 
such vessel shall, for every such offence, be punished 
with fine which may extend to fifty rupees. 

Such h e  shall be in addition to any other penalty 
recoverable under the said Statute or any future 
Statute to be made in that behalf. 

Any officer of Her Majesty's Navy within the 
limits of such port, or the Conservator of such poi%, 
may enter on board any such vessel, and seize and 
take away any flag, j.ack, pendant or colour so un- 
lawfully hoisted, carried or worn on board the same. 

I '74. Any Magistrate, upon an application being Foreign de- 
made to him by the Consul of any Foreign Power to serters. 

whkh the Foreign Deserters' Act, 1852, has by 
ail order of Her Majesty in Council been, or shall 
hereafter be, declared to be applicable, or by the re- 
presentative of such Consul, and upon con~plaint on 
'oath of the desertion of m y  seaman, not being a 
slave, from any ship of such Foreign Power, may, 
until a revocation of such Order in Council has been 
publicly notified, issue his warrant for the appre1ie11- 
sion of any such deserter ; 
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and, upon due proof of the dcscrtion, may order 
him to be conveyed on board the vessel to which he 
belongs, or, a t  the instance of the Consul, to be 
detained in custody till the vessel is ready to sail, or, 
if the vessel has sailed, for a reasonable lime not ex- 
ceeding one month : 

Provided that a deposit be first made of such sum 
as the Magistrate deems necessary for the subsistence 
of the deserter during such detention ; 

Provided also that the detention of such deserter 
shall not be continued beyond twelve weeks. 

Application 75. The provisions contained in sections eleven 
of sections and twenty-two shall be applicable to all ports hereto- 
11 and 22. fore or hereafter declared by the Local Government 

to be ports for the shipment and landing of goods, 
but not otherwise subject to this Act, and may be 
enforced by any Magistrate to whose ordinary j u d .  
diction any such pol% is subject. 

Any penalties imposed by him, and any ex,penses 
incurred by his order under the said provisions, shall 
be recoverable respectively in the manner provided 
in sections sixty-six and sixty-eight. 

I n  any of the said ports for the shipment and 
I landing of goods the consent referred to in section 

twenty-two may be given by the principal officer of 
customs at such port or by any other officer appointed 
in that behalf by the Local Government. 

Disputes con. 76. Any dispute arising concerning the 
cerning arttount clue u n d e ~  section fifteen or section forty- 
amount due 

i three shaH be determined by a nzagistrate upon ap- 
15 or section plication made to him for that purpose by either of 
43. the disputing parties, 

Amendment 77. Act No. XI11 of 1867, section one, shall be 
of Act XIXI read as if, for the words " and such port-due", the 

following words were substit~~ted, namely,-"The 
port-due leviable under the Indian Ports Act, 1875, 
In either of the ports of M.aulmain and Bassein." 

THE FIRST SCHEDULE. 



Ifiditm Ports. 

THE FIRST SCHEDULE. 
(ace sectioa 2). 

PART I.-BRITISH BURMA. 
1_ - -- 

I Due how o f t ~ n  rh2l.g~- 
Name of port. Vessels chargeable. Rake of port-dues, able in respect of 

Akyab .., 
Bassein .., 

Sea-going vessels of 
ten tons and up- 
wards, but less t,han 
twenty-five tons. 

Sea-going vessels of 
f wenty-five tons and 
upwards. 

Sea-going vessels of 
ten tons and upwards 

Ditt9 ... 

Ditto ... I 
Sea-going vessels of 

ten tons and up- 
wards, but less than 
twenty-five tons. 

Sea-going vessels of 
twenty-five tons and 
upwards. 

Not exceeding four 
annas per ton. 

N& o~eeeding five 
annos sivr pie per 
ton. 

Not exceeding six 
annas per ton. 

Not exceeding four 
annas per ton. 

Ditto ... 
Ditto 

Not exceeding five 
annas SIX pie per 
ton. 

Once i11 sixty days. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

1 Ditto. 

Ditto. 

Chittagong .,. 

I 
I . 

PART 11.-THE LOWER PROVINCES. 

Port Canning ,., 

Name of p o i t  

Bea-going vessels of 
ten tons and upwaras 

Sea-going vessels of 
twenty tons and np- 
wa,rds. 

Vessels chargeable. Rate of pat-dues. 

Not exceedkg four 
and a half annas per 
ton. 

Due how often charge- 
able in respect of 
same vessel. 

Not- exceeding f o u ~  
annas per ton ; pro- 
vided that in the 
case of dhonis and 
coulltry vessels, em- 
ployed in the coast- 
ing trade, the rate 
shall be o~le-half the 1 rate chargeable in 
respect of other ves- 
sels. 

Once in sixty J y s .  

IVhoneve~, the vessel 
enters the port, ex- 
cept in the case of 
dhonis and country 
vcsscls employed in 
the coasting trade, 
which shall not be 

/ chargeable with port- 
dues at the sallle 
port Inore than once 
in ninety days. 
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I 
THE FIRST SCHEDULE,-cofbtilzued. 

(See section 2). 
PART 11.-THD LOWER P~ov~~c~s,-~onti?ZZded. 

! 
f 

Name of port. 
i 

Port Canning-con- 
tinued. 

I 

, Calcutta . .. 

Cattack Ports,- 
namely, Bala- 
sore, Chdrfiman, 
E a i c h h u n p u r ,  
Chkiiua, Subarn- 
reltha, Dhhmra 
and Sartha. 

Rate of ~or tdues .  

Not exceeding four 
annas per ton. 

Not exceeding four 
annas per ton; pro- 
vided that in the 
case of dhonis and 
country vessels em- 
played in the coast- 
ing trade, the rate 
shall be one-half the 
rate chargeable in re- 
spect of other vessels. 

Not exceeding four 
anllas per ton. 

Not exceeding six 
anna per hundred 
maunds. 

-- . 

Vessels chargeable. 

Tug-steamers and 
river-steamers be- 
longing to Port 
Canning. 

Sea.going vessels of 
twenty tons and up- 
wards. 

Tug-steamcrs and 
river-steamers. 

Sea-going vessels of 
three h u n d r e d 
maunds and upwards. 

_ 1 z = = . Z - -  

Due how oftenqcharge- 
able in respect of 
same vessel. 

Once between the 1st 
January and the 30th 
June, and once be- 
tween the 1st July 
and the 31st Decem- 
ber in each year. 

Whenever the vessel I 
enters the port, ex- 
cept in the case of 
dhonis and country 
vessels employed in 
the coasting trade, 
which shall not be 
chargeable with port- I 
dues at the same 
port more than once 
in sixty days. 

Once between the 1st 
January and the 30th 
June, and once be- 
tween the 1st July 
and 31st December 
in each year. 

Whenever the vessel 
enters the port. 

I 
PART 111.-TIIE MADRAS PRESIDENCY. 

chargeable. 

-- 

Rates of port-dues. 

1 , ~ -  
" ,, " 0 "'.,~.i.i" 

Enstet-n G-roup- 
1. Ganjam ... 

Due how often charge- 
able in respect of 
same vessel. 

36 

Sea-going vessels of Not exceeding three 
fifteen tons and up- annas per ton : pro- 
nrarcls . - I 

vided that in the 
case of vessels em- 
ployed iu the coast- 

steamers, the rates 
ing trade, not being 

(a*) No coasting 
steamer having 
paid,,port-dues at 
any port shall be 
chargeable with 

I port-duos again at 
the samc or at any 

shall bc one-half the other port of the 
rates chargeable in same group within . 1 respect of other ] thirty days. -- I '  



I?zdian Ports. 

Eastern coup-con- 
tinned. 

1. Ganjam-contd. 

THE FIRST SCHEDULE,-cofzlinued. 
(See section 2). 

PART 111.-THE MADRAS P R E S I D E N C Y , - C O ~ ~ ~ ~ ~ % ~ ~ .  

vessels : provided 
also t h a t  a n y  
steamer engaged in 
the coasting trade, 
when it enters any 
of the ports of the 
Eastern and West- 
ern Groups, shall 
pay the highest rate 
of port-dues leviable 
at any port of such 
group and an addi- 
tion of half of such 
highest rate. 

Ditto ... 

Due how-often charge- 
able in reupeel of 
same vessel. 

-- 

2. Gopalpur ,.. 

(b . )  No coasting 
vessel other than 
a coasting steamer 
shall be charge- 
able with port- 
dues a t  the same 
port more than 
once in sixty days. 

(c.) N o ~ v e ~ s e l ~ ~ o t h e r  
than a coasting 
vessel or .a coast- 
ing steamer shall 
be chargeable with 
port-dues at  the 

, saure port more 
thanonce in ninety 
days. 

Sea-going vessels of 
a teen  tons and up- 
wards. 

Rate of port-dues. Name of port. Vessels chargeable. 

3. Calingapatam ... 
4. Bimlipatam ... 
6 .  Vizagapatam ,.. 
6. Coconada ... 
7. Coringa* . . . 
8. Masulipatam ... 

-%-%%&a~- ... 
10. Cuddalore ... 
11. Porto Novo , 
12. Tranquebar ... 
13. Negapatam "' 
14. Nagore* ... 
16. Tuticorin ... 
Western Group- 
1. Mangalore ... 
2. Cannanore ... 
3, Tellicherry ... 
4,. Calicut 

Ditto ... 
... Ditto 

Ditto , 

1 Ditto ... 
Ditto ... 
Ditto .. 
Ditto ... 

... Ditto 

Ditto ... 
1 Ditto ... 

Ditto .. . 
Ditto . .. 
Ditto ... 
Ditto ... 

5.13eyp0~e* ... 
6. Cochin ... Ditto , ,  

Ditto . . , 
Ditto 

Ditto ... 
Ditto ... 
Ditto ... 

NOTE.-AS 13egards the levy of port-dues, each of the following pairs of ports (nau1ely)- 
Coconad~ and Coringa, Negapntaln and Nagore, Calicnt and Beypore-shall be treated as if i t  were 
only one pol t ; evcry vessel in respect of which such dnes havc been chargod nud takcn at one of 
auy of tho said pairs being exempted from tlhe charge on ontcriug the other of the same pair. 

3 7 

I In the above rules 
t h e expression 
"coasting vessel" I means any vessel 
which at any port 

Ditto discharges cargo 
exclusively from, 

Ditto 01, takes in cargo 
exclusively f o 1; 

Ditto ... 
Ditto ... 
Ditto ... 
Ditto "' 

any port on the 
Continent of India 
or in the Island of 
Ceylon. 

I 
Ditto 

Ditto 

Ditto 

Ditlo 

Ditto 



Wamo of port, 

Bombay ... 

Northevn Group o j  
Ports- 

Indian Ports. [ ACT XI1 

THE FIRST SCHBDULE-colztinzcad. 
(See secti0.n 53). 

Vcooels chargoable. 

Sea-going vessels of 
ten tons and upwards 
(except fishing boats). 

Tog-steamers, Ferry- 
steamers and River- 
steamers. 

Sea-going vessels of 
ten tons and upwards 
(except fishing boats). 

Ditto .., 
'Ditto ' ' . .  
'Ditto . , , 
Ditto .,, 

Not exceeding four 
annas per ton, and 
not less than two 
annas per ton for 
each class of vessels, 
as the Trustees in- 
corporated under the 
Bombay Port Trust 
Act, 1873, may di- 
rect. 

Ditto .., 

Not exceeding three 
annas per ton : pro- 
vided that a coasting 
steamer whenever i t  
enters any port shall 
be chargeable with 
the highest rate of 
port-dues leviable at 
any port of the 
group to which such 
port belongs and a n  
additiou of one-half 
of such highest rate. 

Ditto ... 
Ditto . . . 
Ditto ,. . 
Ditto ... 

Due how often charge- 
able in l3esyect of 
same vessel. 

Once in tho Sam0 
month. 

Once between the 1st 
January and the 30th 
June, and once be- 
tween the 1st July 
and 31st December 
in each year. 

Once in thirty days at  
the same port. Pro- 
vided that no coast- 
ing vessel or coasting 
steamer, having paid 
port-dues at  any port, 
shall be chargeable 
with port-dues again 
at the same or any 
other poft of the 
same gronp witbin 
thirty days. 

Ditto. 

Ditto. 

Ditto. 

.Ditto. 

6. Dehej ... 1 Ditto' ... 1 Ditto ... 1 . Ditto. 

7. Broach .., 
8. BhagwB ... 
9. Surat 

Ditto .,, 

Ditto ... 
Ditto ... 

Ditto ... 
Ditto . . , 
Ditto , # a  

Ditto. 

Ditto. 

Ditto. 

10. Matwid ... 1 'Ditto . .. I DitLo ... / Ditto. 



T H E  FIRST SCHEDULE,-cotbtiltued. 
(See seciion. 2). 

YART 

Namo of port. 

Northern Group of 
Ports.-continued. 

11. Bulsar .., 

12. ~ m a r s h d  ... 
13. Kolak ... 

14. KLlai ... 
16. Maroli . . . 
16. Umbargkm ... 
17. Gholwad ... 
18. DLhLilu creek ... 

1 19. TBrhpur ... 

20. AlivLrL Nav$ur 

21. SBtpBti creek ... 
22. MLhim (Kelva). . . 
23. K e l ~ a  . 
24. Db~ltivra . .. 
25. ArnLla ... 

- - - - 

Due how ofieo charge- 
able ill rasped u l  - 

same vessel. 

Once in thirty days at  
the same port. Pro. 
vided that no coast- 
ing vessel or coasting 
steamer, having paid 
port-dues at any 
port, shall be charge- 
able with port-dues 
again at the same or 
any other port of the 
same group within 
thirty days. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

39 

1V.-THE BOMBAY 

Vcsuclrc chaygualle. 

Sea-going vessels of 
ten tons and upwa~ds 
(except fishing boats). 

Ditto 

Ditto . * a  

Ditto . . , 
Ditto - - *  

Ditto 

Ditto .+ 

Ditto 

Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 

. - - --- - - 

PRESIDENCY,-CO~Z~~~~.?~~C~.  

Ildo of port-dues. 

Not exceeding three 
nnn:Ls per ton : pro- 
vided that a coasting 
steamer whenever ~t 
enters any port shall 
be chargeable with 
the highest rate of 
port-dues leviable at 
any port of the 
group to  which such 
port belongs and an 
addition of one-half 
of such highest rate. 

Ditto ... 
Ditto . .. 
Ditto ... 
Ditto ... 
Oitto ... 

Ditto ... 
Ditto 

Ditto 

Ditto 

Ditto 

Ditto .. . 
Ditto . 
Ditto 

Ditto .. . 
- 
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THE FIRST SCHEDULE-co9ztinued. 
(See section 2). 

-- 
Due how often charge- 

able in  aspect of 
same vessel. 

-- 

Once in thirty days at 
the same port. Pro- 
vided that no coast- 
ing vessel or coasting 
steamer, having paid 
port-dues at any port, 
shall be chargeable 
with port-dues again 
at  the same or any 
other port of the same 
group within thirty 
days. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

~ R E S I D E N C Y , - C O ~ ~ ~ ~ ~ ~ U ~ ~ .  

Rato of port.duos. 

-A 

Not exceeding three 
annas per ton : pro- 
vided that a coasting 
steamer whenever it 
enters any port shall 
be chargeable with 
the highest rate of 
port-dues leviable at 
any port of the 
group to which such 
port belongs and an 
addition of one-half 
of such highest rate. 

'Ditto ... 
Ditto , .  

Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto 

Ditto . 
Ditto ... 
Ditto ... 
Ditto .. . 
Ditto a ., 

Ditto ... 
Ditto ... 
Ditto ... 
Ditto .. . 
Ditto ... 

PART 
--- 

Name of purl. 

Southenz. Group of 
Ports- 

1. Bandora . . . 

2. Verha ... 
3. Manori . .  
4. Utan ... 
5. Bassein . .. 
6. Bhiwandi ..- 
7. ICallian ... 
8. Tanna ... 
9. Trombay ... 

10. Panwel ... 
11. Karanja ... 
12. Rewas . . a  

13. Nagothna ... 
14. Thal 

15. AlibLg ... 
16. Revdandb ... 
1'7. TalkhLri ... 
18. BLnlrot ... 

4 0 

ITT.-THE BOMBAY 

Vessels chargeable. 

------ 

Sea-going vessels of 
ten tons and upwards 
(except Gshingboats). 

Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto . 
Ditto ... 
Ditto , , 

Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto .., 
Ditto , , 

Ditto ... 



1785. ] Irudian Ports. 
I 

I 
i 
I 

THE FIRST SCHEDULE,-continued. j 
(See section 2), 

: 
PART 
- - 

Name of port. 

Xouthe~n Group of 
Ports,-contd. 

19. Kelsi , . . 

20. Harnai ... 
21. Anjanwel ... 
22. BoryL ... 
23. Jaygarh ... 
24. Ratnhgiri ... 
25. Purnagarh , 

26. Yeshwantgarh 

\ 27. Vizibdurg ... 
28. Devgarh . 
29. Achara .. . 
30. JIblwan ... 
31. Nivti ... 
32. Vengorla ... 
33. Reri . 
34. Tirekhol ... 

IV.-THE BOMBAY 

Vessels cha~geable. 

See-going vessels of 
ten tons and upwards 
(except fishing boats) 

Ditto . 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto 

Ditto ... 
Ditto .. . 
Ditto , . , 

P R E S I D E N C Y , - ~ ~ % ~ ~ ~ ~ ~ ~ ~ .  i 

' 
Rate of port-dues. 

Not exceeding three 
annas per ton : pro- 
vided that a coasting 
steamer whenever i t  
enters any port shall 
be chargeable with 
the highest rate of 
port-dues leviable at 
any port of the 
group to which such 
port belongs and an 
addition of one-half 

- of such highest rate. 

Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto ... 
Ditto . 
Ditto .. . 

... Ditto 

Ditto ... 
Ditto ... 

J 
Due how often charge- 

able in respect of 
same vessel. - I 

1 
1 
i 

Once in thirty days a t  
the same port. Pro- 
vided that no coast- 
ing vessel or coasting 
steamer, having paid 
port-dues at  any port, 1 
shall be chargeable 
with port-dues again 
at  the same or any [ 
other port of the 
same group within 
thirty days. 

t 
I 
S 

% 
Ditto. I 

1 4 
Ditto. 

Ditto. i 
Ditto. 

li 
1 

Ditto. 1 1 
i 

Ditto. a 
Ditto. I 

t 
Ditto. 

Ditto. 
I 
I 
f 

Ditto. ! 
: 

Ditto. 

Ditto. 

Ditto. 

i 
i 

Ditto. 
1 

Ditto. i 7 
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THE FIRST SCHEDULE,-concladed. 

(See section 2). 

1 Name of port. 
1 

Southern Group of 
Ports,-concluded. 

35. Karwar includin 
Baitkhol. 

36. Chendga ... 
; 
I 37. Ankola ... 
i 
I 
I 38. GangamIi ." 

Vessels chargeable. 

Sea-going vessels of 
ten tons and upwards 
(except fishing boats). 

1 
I 

39. Tadri ... 1  itt to ... I Ditto ... I Ditto. 

Rate of port-dues. 

Ditto ... 1 Ditto , 

Ditto ... 
Ditto ... 

i 

i 40. HonBwar .,. 
i 41. Shirkli ... 
/ 42. Coomta ... 

Due how often charge. 
able in respect of 

same vessel. 

Not exceeding three 
annas per ton : pro. 
vided that  a coasting 
steamer whenever i t  
enters any port shall 
be chargeable with 
the highest rate of 
port-dues leviable at  
any port of the 
group to which such 
port belongs and an 
addition of one-half 
of such highest rate. 

Ditto. 

Ditto. 

Ditto. 

Once in thirty days at 
the same port. ProS 
vided tha t  no coast. 
ing vessel or coasting 
steamer, having paid 
port-dues a t  any port, 
shall be chargeable 
with port-dues again 
at  the same or any 
other port of the  same 
group within thirty 
days. 

I 
I 

43. Mnrdheshwar ... I Ditto .,. I Ditto ... Ditto. 

Ditto ... 
Ditto , ,, 

Ditto ... 

1 ' 44. Bhatkal ... 

1 Raificl~i .., 

I 
I 1 Aden ... 
i 

1 Ditto ... 1 

Ditto ... 
Ditto ... 
Ditto .. . 

Ditto 

Tug-steamers and river- 
steamers. 

I 

Ditto. 

Ditlo. 

Ditto. 

I 

Sea-going vessels of 
ten tons and upwards. 

Ditto ... 1 
Four annas per ton 

Ditto .., 

Three annas per ton 

Ditto. ! 

A Once in three months. se 

Once between the 1s t  
January and the 30th 
day of Jnne, and once 
between the 1s t  Ju ly  
and the 31st Decem- 
ber in each year. 

Once a month. 



I ~ d i a m  Ports. 

THE SECOND SCHEDULE. 
(See sectiolz 3). 

-- 

Number and year. Subject. Extent of repeal. 
- - 

Act XI11 of 1839 ... 
Act XXII of 1855 ... 
Act XI11 of 1856 ... 
Act XXX of 1857 ... 
Act XXXI of 1857 . . . 
Act XXXV of 1857 ... 

Act If  -of 1858 

Act VII I  of 1858 ... 
Act XV of 1858 ... 
Act XVIII of 1858 . . . 

Act XIX of 1860 ... 
Act XXV of 1860 ... 
Act XI11 of 1667 . . . 

Act V I I  of 1873 ... 
Bengal Act I of 1862 . . . 
Bengal Act I of 1863 . . . 

Bengal Act 111 of 1865 . .. 

Port duties. So much as has not been 
repealed. 

Ports and Port-dues. Ditto. 

Police in Presidency Towns. Section 117. 

Port-dues and Pees (Calcutta). The whole. 

Port-dues and Fees (Bombay). Ditto. 

Port-dues and Fees (Maulmain, Ditto. 
Rangoon, &c.) 

Port-dues and Bees in certain Ditto. 
Ports in the Province of 
Cuttack. 

Port-dues and Pees (ICarkchi). Ditto. 

Port-dues and Fees (Port of Ditto. 
Aden), 

Port-dues and Fees (certain Ditto. 
Madras Ports). c 

Amending Act XXII of 1855. Ditto. 

Bassein. Ditto. 

Amencling Act XXV of 1860. I n  the title, the words " fo9. the 
levy of enhanced Polst-dues in 
the P o ~ t s  of Maulmain and 
Bassein, and" 

The preamble clown to and in- 
cluding tho words " mentioned; 
And " 

Section one down to aild includ- 
ing the word 'I Bassein. " 

Burma Port-dues. The whole. 

Hoisting Signals. Ditto. 

Port-dues and Fees in the Poi+, Ditto. 
of Canning on the River 
Mutlah. 

Eire in Ports. Sections 3 and 4. 

Sectioil8, clauses 1 and 2. 

I Section 10. 



Iwdiaw Ports. [ ACT XII, 1875.1 

T H E  SECOND SCHEDULE-conclzbded. 

(See sectiolz 3). 

Madras Act V I I  of 1867 1 Port-dues. I Ditto. 

Number and year. 

Bengal Act I V  of 1866 ... 
Bengal Act I11 of 1867 ... 
Bengal Act I11 of 1872 ... 

Madras Act I of 1864 ... 

Subject. 
I 

Extent of repeal. 
-- 

Amending Act XI11 of 1856. Section 103. 

Ships in Ports. Sections 7, 11, 12 and 13. 

Amending Bengal Act V of 
1870 and Act X X I I  of 1855. Section 6. 

I I 

Bombay Act X I  of 1866 / ~ i r t d u e s .  

Extension of parts of Act X X I I  
of 1856. 

Madras Act VIII of 1867 

Bombay Act I V  of 1863 

1 Di t to .  

The whole. 

Madras Police. 

Amending Act X V  of 1858 
(Port-dues, Aden). 

O6ice Supdt. Govt. Printing,-No. 769 L. D,-22-3.76.- 3,700. 

Section 80. 

The whole. 

Bombay Act I of 1873 ... Bombay Port Trust  Act, 1873. Section 75. 
I 


